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MR. CHAIRMAN: I am sorry, the
hon. Minister will allow me to inter-
rupt him. The Foreign Minister is to
make a statement,

The Foreign Minister.

—_—

18.00 hrs.

STATEMENT RE. BANGLADESH-
INDIA-PAKISTAN AGREEMENT

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
1 have the honour to lay on the table
of the House, the text of the Bangla-
desh-India-Pakistan Agreement, sign-
ed n New Delhi on April 9, 1974.
This Agreement 18 the culmination of
our efforts since the end of the con-
fiiet in 1971 to bring about a resolu-
tion of all humanitarian jssues arising
out of the events of 1971 through bi-
Interal and peaceful means. As the
House is aware, Indig undaunted by
the difficulties and obstacles, conti-
nued to take repeated initiatives, in
consultation with the Peoples Republic
of Bangladesh, so that today India and
Bangladesh can say with some gatis-
faction that our efforts have bomme
fruat. The three countrieg of the gub-
econtinent have reached the thresh-
hold of reconciliation. This ig largely
due to the enlightened statemanship
of the Prime Minister of Bangladesh,
India and Pakistan who were pre-
pared to work for mutual accommo-
dation and reconciliation in the larger
interest: of their people. In this con-
text India's well-known stand advo-
cating the establishment of harmoni-
oug and peaceful relations between
the three countries of the sub-conti-
nent based on mutuality of interest
a:d equality has been amply vindicat-
ed.

In April, 1973 Bangladesh and India
fook the initiative of issuing a Joint
Beclaration delinking the political
questions from the resolution of
hamanitarian issues This was a
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major step forward to break the
deadlock, existing at that time due to
the non-recognition of Bangladesh.
Following the Declaration, India again
took the initiative to hold a series of
talks with Bangladesh and Pakistan
which ultimately resulted in the Delhi
Agreement of August 1973, This
Agreement has alr-eady enable nearly
300,000 people to return to their
homes. Almost all the Banglees in
Pakistan, who wanted to return to
Bangladesh have been repatriated,
84,000 Pakistani Prisoners of War and
civilian internees have been repatria-
ted by India while over 90,000 Pakis-
tan nationals from Bangladesh have
80 far been cleared for repatriation to
Pakistan. In accordance with the-
recent Tripartite Agreement, Pakistan
has reiterated that all those Pakistanis
in Bangladesh whe fall in the speci-
fied categories wpuld be received by
Pakistan without any limit ag to
numbers, and that the rejected cases
would be subject to review between
the Govemments of Pakistan and
Bangladech. Thiy Agreement brings
about a fina]l and mutually agreed
solution to the humanitarian problems
arising out of the conflict of 1971,

The question of 195 prisoners of
war has been resolved to the mutual
satisfaction of both Bangladesh and
Pakistan Governments and we wel-
come ihis development. This decision,
is in the larger interests of the 700
million people of the three countries
and signifies the resolve of their Gov-
ernments to work for the promotion
of normalisation of relations and
establishment of durable peace in the
nub-continent.

1 am also” placing on the table of
the Houge the text of a bilateral
Agreement between India and Pakis-
tan on the release and repatriation of
pre-war detainees and the text of a
Joint Communique, The Agreement
on the release of pre-war detainees
denotes an important step which will
bring about and end to the continued
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[Shri Swaran Singh]
detention of hundreds of Indian
nationals langwshing in Pakistani
jails for many years, some of them
since 1966 This Agreement envisages
that all Indian and Pakistani nationals
of this category will be released and
repatriated by both countries latest by
the 14th August, 1974,
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The progress in the implementation
of the Simla Agreement, particularly
the implementation of normalisation
measures envisaged in paragraph 8§,
was reviewed. In the last note sent
by ws to Pakistan on 25th February,
we had suggested that not only should
-discussions commence on the resump=
tion of all formg of* comunications
between the two countries but that
restoration of travel should also be
discussed to alleviate the hardship
caused to the people on both sides,
Pakistan has now agreed to exchange
delegations to discuss and work out
fresh ggreements opn postal and tele-
communication 1links restoration of
travel facilities, particularly for pil-
grims on a priority basis.

Yet another humanitarian problem,
that of military and para-military
personnel reported missing following
the conflict of 1971 has also been
tackled. It was agreed that the two
countries will afford necessary facili-
tieg to the tracing agency of the Inter-
national Committee of the Red Cross
to enquire into such cases with the
help of the local authorities.

Bangladesh, Indig, Pakistan Agree-
‘ment signed in New Delhi on April
9, 1974

On July 2, 1972, the President of
Pakistan and the Prime Minister of
India sipned an historic agreement at
Simla under which they resolved that
“the two countries put an end to the
conflict and confrontation that have
hitherto marred their relations and
work for the promotion of a friendly
and harmonious relationship snd the
establishment of durable peace in the
sub-continent.” The Agreement also
provided for the settlement of “their
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differences by peaceful means through
bilateral negotiations or by any other
peaceful means mutually agreed
upon.”

2. Bangladesh welcomed the Simla
Agrcement. The Prime Minister of
Bangladesh strongly supported its
objective of reconciliation, good neigh-
bourliness ang establishment of dura-
ble pcace in the sub-continent.

3. The humanitarian problems
arising in the wake of the iragic events
of 1971 constituted a major obstacle
in the way of reconcilation and nor-
malisation among the countries of the
sub-continent. In the absence of
recognition, it was not possible to
have tripartite talke ic settle the
humanitarian problems as Bangladesh
could not participate 1n such a meel-
ing except on the basis of sovereign
equality. .:

4. On April 17, 1973, India and
Bangladesh took a major step forward
to break the deadlock cn the humani-
tarian issues by setting aside the poli-
tical problems of recognition. In a
Declaration issued on that date they
said that they “are resolved to conti-
nue their efforts to reduce tension,
promote friendly and harmonious
relationship in the sub-continent and
work together towards the establish-
ment of a durabld peace.” Inspired by
this vision and “m the larger interests
of reconciliation, peace and stability
in the sub-continent” they jointly pro-
posed that the problem of the detained
and stranded persons should be
resolved on humanitarian considera-
tions through simullaneous repatria-
tion of all such persons except those
Pakistani prisoners of war who might
be required by the Government of
Bangladesh for trial on certain charges.

5. Following the D-claration there
were a series of talka between India
and Bangladesh and India and Pakis-
tan, These tr'ks resulted in an agrees
ment at Delhi on August 28, 1973 bet-
ween India and Pakistdn with the
concurrence of Bangladegh which pro-
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vided for a solution of the outstanding
Fumanitarian problems.

6. In pursuance of this Agreement,
tbe process of three-way repatriation
commenced on September 19, 1873, So
far nearly 300,000 persons have been
repatriated which has generated an
atmosphere of reconciliation and pav-
ed the way for normalisation of rela-
tions in the sub-continent,

7. In February 1974, recognition
took place thus facilitating the parti-~
cipation of Bangladesh in the tripartite
meeting envisaged in the Delhi Agree-
ment, on the Dbasis of sovereign
equality, Accordingly His Excellency
Dr. Kamal Hossain, Foreign Minister
of the Government of Bangladesh,
Hig Excellency Sardar Swaran Singh,
Minister of External Affairs, Govern.
ment of India and Hig Excellency Mr.
Aziz Ahmed, Minister of State for
Defence and Foreign Affairs of the
Government of Pakistan, met in New
Dethi from April 5 to April 9, 1974
and discussed the various issues men-
tioned in the Delhi Agreement in
particular the question of the 195 pri-
soners of war and the completion of
the three-way process of repatriation
involving Banglees in Pakistan, Pak-
istanis in Bangladesh and Pakistani
prisoners of war in India.

f. The Ministers reviewed the pro-
aress of the three-way repatriation
under the Delhi Apreement of August
2R 1973. They were gratified that
. sirch a large number of persons
detained or stranded in the three
~tmntries had since reached their
. Arstinations.

9 The Ministers also considered
strps that needed to he taken in order
"peditiously to bring the process of
the three-way repatriation to a satis-
factory conclusion.

10 The Indian _side stated that the
remainring Pakistani prisonerg of war
and ecivilian internees in India to be
répatriated under the Delhl Agree-
ment, numbering approximately 8,500,
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would be repatriated at the usual pace
of a train on alternate days and the
likely short-fall due to the suspensiom
of traims from April 10 fo April 19,
1974 on account of Kumbh Mels,
would be made up by running addi-
tional trains after April 18. It was
thug hoped that the repatriation of
priscners of war would be completed
by the end of April, 1874,

11. The Pakistan gide stated that the
repatriation of Bangladesh nationals
from Pakistan was approaching com-
pletion. The remaining Bangladesh
nationals in Pakistan would also be
repatriated without let or hindrance.

12. In respect of non-Bangadees in
BRangladesh, the Pakistan side stated
that the Government of Pakistan had
already issued clearances for move-
ment {o Pakistan in favour of those
non-Bangalees who were either domi-
ciled in former West Pakistan, were
employee; of the Central Government
and their families or were members
of the divided families, irrespective of
their original domicile The issuance
of clearances to 25.000 persons who
constitute hardship cases wag also in
progress. The Pakistan side reiterated
that all those who fall under the first
three categories would be received by
Pakistan without any limit as to
numbers. In respect of persons whose
applications had heen rejected, the
Government of Pakistan would, upon

request, provide reasons why any
particular case was rejected. Any
apgrieved applicant ¢nuld, at  any

timic, seek a review of his application
provided he was able to supply new
facts or further information to the
Gavernment of Pakistan in support of
his contenfion that he gualified in one
or other of the three categories, The
claims of such persons would not be
time-barred. In the event of the
decision of review of a case being
adverse, the Governments of Pakistan
and Bangladesh might seck to resolve
it by mutual consultation.

13. The question of 195 Pakistan]
prisonerg of war was discussed bv the
three Ministers, in the context of the
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earnest desire of thy Governments for
reconciliation, peace and friendship in
the sub-continent. The Foreign
Minister of Bangladesh stated that the
excesses and manifold crimes com-
mitted by these prisoners of war
constitued, according to the relevant
provisior: of the U.N. General Assem-
bly Resolutiong and International Law,
war crimes, crimeg against humanity
and genocide, and that there was
universal consensus that persons
charged with such crimes as the 185
Pakistani prisoners of war should be
held to account and subjected to the
due process of law. The Minister of

Btate for Defence and Poreign Affairs
of the Government of Pakistan said

that his Government condemned and
feeply regretted any crimes that may
have been committed.
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14. In this connection the three
Ministers noted that the matter should
be viewed in the context of the deter-
punation of the three countries to
continue resolutely to work for recon-
ciliation. The Ministers further noted
that following recognition, the Prime
Mimister of Pakistan had declared that
he would wisit Bangladesh in response
to the invitation of the Prime Minister
of Bangladesh and appealed to the
people of Bangladesh to forgive and
forget the mistakes of the past,
order to promote

in
reconciliation.
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Similarly, the Prime Minister of
Bangladesh had declared with regard
to the atrogitiss and destruction

committed in Bangladesh in 1971 that
he wanted the people to forget the
past and to makg a fresh start, stating
that the people of Bangladesh kpew
how to forgive.

15 In the light of the foregoing
and, in particular, having regard to
the appeal of the Prime Minister of
Pakistan to the people of Bangladesh
to forgive and forget the mistakes of
the past, the Foreign Minister of
Bangladesh stated that the Govern-
ment of Bangladesh had decided not
to proceed with the trials as an act of
clemency, It was agreed that the 196
prisoners of war may be repatriated to
Pakistan along with the other prisoners
of war now in the process of repatria-
tion under the Delhi Agreement,

16. The Ministers expresseq their
conviction that the above agreements
provide a firm basig for the resolution
of the humanitarian problems arising
out of the conflict of 1971. They re-
affirmed the vital stake the seven
hundred million people of the three
countries have in peace and progress
and reiterated the resolve of their '
Governments to wouk for the pro-
motion of normalisation of ;-el;ﬁons'
and the establishment of qurable peace
in the sub-continent.

Signed in New Delhi on April 9,1974 in three originals, each of which

is equaily authentic.

sd/-
(Kamal Hossain)

Sd/-
(Swaran Singh)

Sd/-
(Aziz Ahmed)

and

Minister of Foreign Affais Minster of External Affairs, Minister of State for

Government of Bangladesh

Government of India

Foreign Aflairs
Government of Pakistan

!
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Agreement between India and Pakis-

tan on Release and Repatriation of

persons detained in either country
prior to conflict of 1871

The Minister of External Affajrs,
Government of India, and the Minis-
ter of State for Defence and Foreign
Affgirs, Government of Pakistan,
examined the question of the nation-
als of either country detained in the
other prior to the conflict of 1871.
They agreed that this was a hummni-
tarian question which should be set-
tled quickly with a view to alleviat-
ing the suffering of the hundreds of
individuals involved and their
families,

2, With this objective in view, the
Government of India and the Gov-
ernment of Pakistan have agreed as
follow:

(i) All nationals of either coun-
try detained in the other prior to
the conflict of 1871 shall be releas-
ed and repatriated irrespective of
the charges on which they are de-
tained, with the maximum possible
despatch but in no case later than
14th August, 1974. After that date,
neither country shall continue to
detain any national of the other
who was arrested prior to the con-
flict of 1071,

(ii) The process of release and
repatriation shall commence with-
out waiting for the compilation of
complete lists of such detainees.
The detainees so far visited by the
representatives of the Swiss Mis-
sions, shall be repatriated forth-
with. The remaining detainees
shall similarly be released and re-
patriated after they are located by
the representatives of the Swiss
Mission in either country.

(iii) The two Governments shall
give extensive publicity to this
Agreement in the Press and over
the Radio and bring it to the atten-
tion of the Governments of their
States|Provinces and of the autho-
rities in charge of all jails, prisons
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and detention centres for immey
diate compliance.

(iv) Each Government  ghall
provide all necessary facilities to
the delegation of the International
Committee of the Red Cross to trace
those of the pre-war detainees who
are still reported to be missing
after 14th August, 1974.

(v) If a detainee claims to be the
national of the country in which he
is detained, his case shall be inves-
tigated and decided by mutual
agreement belween the two Gov-
ernments,

{vi) Pending their release and
repatriation all detainees shall be
treated with humanity and consi-
deration,

3. This Agreement shall enter into
force on
Signature,

Signed in duplicate at New Delhi,
on 9th April, 1974.

For the Govern-
ment of India

Sd;-

For the Govern-
ment of Pakistan
sdj-

(Aziz Ahmed)

Minister of State
for Defence and

(Swaran Singh)
Minister of Ex-
ternal Affairs,

Government of Foreign Affairs,
India Government of
Pakistan

Jomnt Communique Re. the review of
the progress of normahsation between
India and Pakistan under the Simla
Agreement.

During the presence of His Excel-
lency M. Aziz Ahmed, Minister of
State for Defence and Foreign Affairs,
Government of Pakistan, and his de-
legation in New Delhi from April 5
to April 9, 1974, it was decided by
mutual consent to review the progress
in the implementation of the Simla
Agreement,

2. The Awo Ministers agreed that
since the signing of the Simla Agree-
ment, there had been steady progress
towards the realisation of its objec-
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tives. They reiterated the resolve of
the two countries to settle their differ.
ences in accordance with the provi-
sions of the Simla Agreement,

3. It was agreed that the time had
come for exchange of delegations to
discuss the implementation of norma-
lisation measures envisaged in para-
graph 3 of the Sumla Agreement,
Discussions would commence shortly
for working out fresh agreements,
where necessary, for the resumption
of postal and telecommunication
links, restoration of travel facilities,
particularly for pilgrims on a priority
basis. Steps would also be taken
progressively to implement other
measures mentioned in paragraph 3
of the Sumla Agreement,

4. On the question of military and
para military personnel the two coun.
tries reported missing following the
conflict of 1071 it was agreed that, in
this purely humanitarian matter,
further efforts should be made to
locate them. In this regard the two
countries will afford nec facili-
ties to the Tracing Agency of the In-
ternational Committee of the Red
Cross,

5 The two Ministers signed an agree.
ment for the release and repatriation
of all nationals of either country de-
tained in the other prior to the con-
flict of 1971.

New Delhi,
April 8, 1074

Some Hon, Members rose—

MR. CHAIRMAN: It is the prac-
tice always that questions are not
asked after the Minister's statement,

ot an oy (%)  wfsT 5o
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SHRI SWARAN SINGH: Thera
would be very good opportunity for
discussing all this when the Demands
relating to the External Affairs Minis-
try are discussed.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Are you thinking of
reopening your Embassy there?

MR. CHAIRMAN: You will have
occasion for this,

SHRI JYOTIRMOY BOSU:
that.

SHRI SWARAN SINGH: At the
present moment, there is no agree-
ment to establish resident Am-
bassadors in each other’s capital. At
the moment there is none, but we can
discugs that. Our stand has always
been that there must be some content
of relationship between thetwo coun-
tries before we actually have the
Embassies, There is no use having
Embassies when there is no content
of relationship. This argument is a
good start and will give some con-
create shape to relationship. And that
will be the next step. Nobody is oppos-
ed to it.

I know
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SHRI JYOTIRMOY BOSU: What is
the positive step you are taking for
normalisation of relations with
China?

SHRI SWARAN SINGH: It will be
readily agreed that our relations with
China does not arise out of what I
gaid,

I s



